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MR. DEPUTY.SPEAKER: Subject
to correction, the result of the divi-
sion is: — %

Ayes: 89; Noes: 40.
The motion was adopted.

——

1445 hrs

STATUTORY RESOLUTION REs.
PROCLAMATION IN RELATION TO
STATE OF MANIPUR, MANIPUR
BUDGET, 1981-82—GENRERAL DIS-
CUSSION, DEMANDS* FOR GRANTS
ON ACCOUNT (MANIPUR), 1881-82,

AND

SUPPLEMENTARY DEMANDS* FOR
GRANTS (MANIPUR), 1980-81

MR. DEPUTY-SPEAKER: The
House will now take up 1items No.
13, 14, 15 and 16 together. Giani Zail

Singh to move the Statutory Resolu~
tion.

THE MINISTER OF HOME AF-
FAIRS (SHRI ZAIL SINGH): Sir, I
beg to move:

“That this House approves the
Proclamation issued by the Presi-
dent on the 28th February, 1881
under Article 356 of the Constitu-

tion in relation to the State af
Manipur’

Election to Manipur State As<semb-
ly were held along with the Election
to Lok Sabha in January, 1980. No
party was able to get an absolute
majority. A coalition Ministry com-
prising of Congress (I), Congresg (U)
and Manipur People’s Party, headed
by Shri R. K. Dorendra Singh was

@The following Members also recorded their votes:

AYES: Sarvashree Zail Singh, T. V.Chandrasekhara
, T. V. ppe, B. K. Nair,
Pml;ennc:? h,MG Plruhlrs s h;fm shree P. Shanmugam B. V. Desei,
. alaia . 8. wala Bir . B. K. iyendr!
and Subhash Chandra Yadav. , Birbal, M. 8. K. Sath o
NOES: Shri M. Ramanna Ral.

*Moved with the recommendation of the President.
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sworn in on 14th January, 1980.
Shri R. K. Dorendra Singh resigned
from Chief Ministership on the 19th
November, 1980 and thereafter a new
coalition Ministry headeg by Shri
Rishang Keishang assumed office on
27th November, 1980,

In his report to the President, dated
the 27th February 1881, copies of
which were laid on the Table of the
House on 2nd March, 1881, the Gov-
ernor informed that the Ministry led
by Shri Rishang Xeighang was re-
duced to a minority in the Assembly
on the 23rd February, 1981 with the
defection of 10 Members to the Oppo-
sition. He recommended introduction
of President’s Rule in the State under
Article 356 of the Constitution as ac-
cording to him no party wag in a
position to form a stable Government
in the present situation. He also re-
commended that the State Assembly
may be kept in suspended animation.
Accordingly the President issued a
Proclamation under Article 356 of the
Constitution on 28th February, 1981,

Possibilitieg are being explored for
having a stable Ministry in the State.
It is, however, possible that no Minis-

try may be able to assume office when

the aforesaig Proclamation ceased to
operate at the expiration of two
monthg unlegs before the expiration
of that period, it has been approved
by a Resolution of both Houges of
Parliament,.

I would, therefore, request the
House to grant its approval to the
4389 LS—11

‘D.Gs. ete,
Proclamation issued by the President
on 28th February, 1981 in relation to
the State of Manipur.
MR. DEPUTY-SPEAKER:
tion moved:

“That this House approves the
Proclamation issued by the Presi-
dent on the 28th February, 1981
under Article 358 of the Constitu-
tion in relation to the State of
Manipur.”

Resolu-

Motions moved:

(i) “That the respective sums not
exceeding the amounts on Revenue
account and Capital Account shown
in the third Column of the Order
Paper, by granted to the President
out of the Consolidated Fund of the

State of Manipur, on account for
or towards defraying the charges
during the year ending on the 3lst

day of March, 1982, in respect of
the heads of demands, entered in
the Second Colump thereof egainst
Demands Nos. 1 to 25."

(ii) “That the respective Supple-
mentary sums not exceeding the
amounts on Revenue Account and
Capital Account shown in the third
column of the Order Paper, be
granted to the President out of the
Consolidated Fund of the State of
Manipur to defray the charges that
will come in course of payment
during the year ending on the 31st
day of March, 1981, in respect of
heads of demands entered in the
Second Column thereof:—

Demands Nos 1 to 10, 12 to 15
“"and 17 to 25,
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Demands for %ﬂﬁ%&“ﬂ) 1981-B2 submitied to the

No. of Name of Demand Amount of Demand for Grant on
Demand Account submitted to the vote
of the House
Revoue Capital
'T_- 2 3
T ) Rs. Rs.

1 Ligulatuce, Buxctioa and Alumistration of Justice . gs,

g Confidential and Cabinet Department . . .  %,20,000

4 Land Revenus, Stamps & R'-gutratmn. Dltl:ul:t Admini-

stration, Rca.hb:htatmn and Gratuitous Relief &

Planning . . . . . 71,80,000 40,000
5 Sales Tax, cht Obllgal‘.lms, Treasury & Accounts

Admunistration, Pension, Other Social Security &

g Secretariat . . 57,10,000

welfaie and Loans to Governms=nt Servants . . 57,85,000 22,50,000
6 Mbtor Vehicles and Road Traniport Department .  $,90,000 18,75,000
* 4 Police, Jails, Fire protection, Home Guards, Civil
@  D:fencc and Rehabilitation Schemes . . . 5,11,04,000 20,85,000
8 Public Works . . . . . . . 2,56,80,000 5,36,65,000
9 Information and Public Relation and Tourism 11,60,000 2,50,000
10 Education Stationary & Prnting and Other works  6,85,68,000 49,55,000
1t Medical ,Health & Family Welfare . . 1,88,30,000 30,635,000
12 Local Self Government . . . 16,900,000 13,75,000
13 Labour and Employment . . . 9,20,000
14 Tribal and Backward Glas. s Welfare . 1,32,70,000 ..
15 Food and Civil Supply . . . 8,40,000 1,99,40,000
16 Co-operation . . . . . . 40,535,000 43,30,000
17 Agriculture, Soil Gomcrvatim, Area Development
and Fisheries . . 2,13,80,000 1,54,75,000
18 Animl Hushbandry & Vctcrmary Dcpartmmt including
Dairy Farming . 65,40,000 " 4,55,000
19 Forest and Soil Conservation . . . 67,75,
20 Community Development and Panchayat . 97,4%,000 .
21 Industries and Weights & Measures . 1,51,40,000 #52,40,000
22 Water Supply and Irrigation . . . 1,0%,50,000 6,19,40,000
23 Power Projects . . . . . 3,80,85,000 1,69,85,000
24 Miscellaneous Departments . T 2,45,000 .
25 Sports & Physical 'I‘ra.xnmg, Am & Gultute and
Social W E77,75,000 ¥2,70,000
Granp ToraL . . . . . . 32,58,07,000 19,41,98,000
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Supplementary Damands for Grants (Manipur), 1080-81 Submitted to the
Vote of Lok Sebha
No. of Name of Demand Amount of Demand for Grant
Demand submitted to the wvote of
the House
1 2 3
Revenue Capital
Rs. Rs.
t Legislature, Election and Amdinistration of Justice 4,15,000 .e
2 Confidential and Cabinet Department . . 93,000 .
3 Secretariat and attached offices . . 1,14,59,000 .-
4 Land Revenue, Stamps & Registration, District Adminis-
tration, Rehabilitation and Gratuitous Rchef &
Planning . 16,12,000 .
5 State Excise, Sales Tmt Iutemt Paym.en.m 18,41,000 1,66,
& Accounts Aﬂmmuu’anon, Pension, other i
Secur’ty and Welfare
6 Mbtor Vehicle and Road Transport Department 04,000 .
7 Police, Jails, Fire protection and Home Guards 1,000
8 Public Works, Housing, Building and Roads .- 7,083,000
9 Information & Public Relations and Tourism 1,88,000
10 Education and Stationery & Printing . 19,00,000 13,25.000
12 Local Self Government . . . . . 2,91,000 10,536,000
13 Labour and Employment . R . . 36,000
14 Tribal and Backward Claiizs Welfare . 6.87,000
15 Foml and Civil Supply . . . . . .. 25,64,000
17 Ag-icalture, 51l Conservation, Area Devclopmcnr and
Fisheries . . 36,45,000 9,14.000
18 Animal Husbandiy & V{.tenmry Depl.rtmcnt mcl‘l.khng
Dairy Farming . . 1,000 .
19 Forest and Soil Conservation . . . . . 2,62,000 .
20 Community Development . . . . . 11,Ro,000
21 Industries and Weights & Measures . . . . 30,38,000 .
22 Minor Trrigation, Irrigation, Fload Control and Water
Supply. . . . . . . . 1.50.42,000
23 Power Projects . . . . . . . a2,08,000 70 00,000
24 Miscellancous Department . . . . . 7.000
25 Sports and Phwical Training, Arts & Culture and Social
Welfare . . . . . . . +  44,45,000 25,000
3.99.73,000 2,90,85,000
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MR. DEPUTY-SPEAKER- The
House will take up all these items to-
gether, These are items Nos. 13, 14,
16 and 16. We will take all these
together and have a General Discus-
sjon, N

Now, Shri Subodh Sen.

SHRI SUBODH SEN (Jalpaiguri):
I rise to oppose this Resolution. 1
think that the Report, on the basis of
which thig proclamation has been pro-
mulgated is, to say the least, mis-
conceived. If you go through the
Report you will find that the con-
clusion does not follow from the
premises that he hag built up. What
are the premises he relied upon? One
premise is this, that Manipur has
become very conspicuousg for its in-
variable concomitant feature of shif-
ting loyalties and therefore breaking
of Governments very often.

Sir, Congress (I) Government Wwas
formed capitalising the situation, on
the basis of these shifting loyalties,
Congresg (I) did not get the majority
there. They purchased gome legislators
and got the majority there. Then
they were saddled into power. When
those shifting loyalties are against
them they have been compelled to

“~~Tesign. Here what do we find? When

the Leader of the PDF comes and
appeals to the Governor o give him
a chance to form a Governmen$, the
Governor says ‘No’. It only shows
that Congress (I) can capitalise on
shifting loyalties. But no other party
(other than the Congress-1) can do
th.at. That is clear. Only Congress.l
will be given the chance to cash on
these shifting loyalties. This ig the
situation. Thig is the so-called even-
handed justice that we find here! Sir,
if any thing, the Governor should have
given a chance to the PDF leader to
form the Government. The strength
of the party could have heen tested
on the floor of the Assembly. It is
very amusing to find that the Qov-
ernor did not know what to do. In
the same strain, he says this. I quote
from the Governor's report. Please
®ep page 5. It says:

‘Second, it may be possible for
one side or the other to gathcr even
from the present house adequate
support to be able to form a stable
Ministrv.!

And then he says:

‘As against these, if the Assembly
is only suspended. there is a possi-_
bility of support being bought by
money or through lure ol office.
The dissolution on the other hand,
might have a chastenirz effect or: the
varioug political parties and the
candidates’
Now, Sir, the position is this. It the
Congress (1) can cash on the support
of shifting loyalties by money or lure
of office, that is something that is
permissible! That is why the Assem-
bly is kept in suspended animation.
That is why PDF is deprived of the
opportunity of forming the Govern-
ment there. But if PDF attains the
majority, then, I am afraid,” the Ag-
sembly will only be dissolved. So,
Sir, you find here that Congress (I)
is being given all the facility of capi-
talising on vascillating or  shifting
loyalties. Then it is permssible! But,
Sir, if other parties get more strength,
then. the Assembly will be dissolved.
That iz what the intention is. And
what is more? The background that
the Governor has made out is, to say
the least, that Manipur is unfit for
parliamentary democracy. The Gov-
ernor ie raising the bogey of insur-
gency and telling us that some can-
didates may indent the service of
insurgents and extremists if ~lection
is held. This, to say the least, is very
unfair to the people of Manipur and
I think the proclamation or promul-
gafion  whatever you may call it,
should be abrogateq and Manipur
Assembly should be allowrd to de-
cide its fate as to wHo commands the
majority. Thank you, Sir, for 'giving
me an opportunity to speak on this
motion ang I oppose this motion,

st g feg e (wewrer)
T wEww, § WA g Wl
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e AR F wsgl WA w0y HR
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Fa-gdT wrr & 9 wieawr # feafa
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Hg oyw Frar 1 A www @ HE'T
qrerd & Qe E aw g, foeg
T A H HAT IR E @I EN
78 Fga § % wforR & wswfy wrew
FT WO FA WFO g & fag
faam gaT & safta F @ &1 w0
7 § fr ¥ 1t 1w & v TR &
fF o afrge & wide o df 1 agwer
TN, I qGT I ALAFT AT F1 ISTAT
IR W g T afsw v T
wracfRar oy | Qwaw S w =
¥ ot ¥ awy 9 fe &7 *r g N
FeA TR 7 sorifas e
F I QAT TEAE W AOGT F
st 7 fora  sfeffuaY 1 oF frfee
wafg & fag v S0 91, 9@ I
99 wafy & g 7 FW@ F1 gaqe

AT ATt §

fafre avg ag ¥ fv afs gat o=
q R & T H e A gy,
afx gaTd oy Toer & gy fr wgr @
writ 1 ag waw feqr oy F F ffire
wafy ax wad stafafagt o i g€
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TIHT W | 9§ FA 7 T AW A
aifow & < & agf o€ wfeqar 950
&t oY w qar et ¥ forg wfsTreat
wdt g | ww forg 7y oF faeger arfow
Fa® a1 i wigR § werwe & fag
Tty WA anp fear ad S
@ ¥ il 1 gAE WY whaw .
st fe wicaar 927 FQ & warat Y
wgw Al favar srdm, Wk & feamaw
wSt T IRl § 9 w9 99 9 §
T g, T WY 9% wuw & oy
¥ T qAGT FT W A IT T AW
B wwar §

# awear § 5 7w gwwIT 9,
Tg watwa |, wfege ¥ gl
wTEA A FF wR fravr qwr W
wfig®X § Tifaq F=7 FA § )
& & AT FIRT BT TART HCAT§ W<
T ST FT LOAR FAGT FAT § |

1500 hrs.

MR. DEPUTY-SPEAKER: Mr.
Gouzagin, Please come in the front.

SHRI N. GOUZAGIN {(Outer
Manipur): Mr. Deputy-Speaker S8ir,
Sir I am from the north-eastern
most corner of the country and here
also, I would like to speak from my
seat which has been allotted to me in
a corner of this House.

8ir, as you know, Manipur Assem-
bly has been put under animated
suspencsipn. As you have geen from
the various reports, there hag been
a political instability in Manipur
State. Instability of Govts. is not
a new thing either in this Parlia-
ment or in other Btates of the coun-
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of Government. Thig is very un-
fortunate, Manipur is very much one
of the Indian States.

15.02 hrs.

[SHRI CHINTAMANI PANIGRAHI in the
Chair]

The hon. Minister hag introduced
the Manipur b2udget in this House on
16-3-81 and I am going to introduce
Manipur to the hon. Members of the
Parliament today. Manipur is a very
small State and has got only two
Sseat; in the Lok Sabha. The insur-
gency which has been spreading
throughout the north-eastern region
of the country has been infresting
the State of Manipur also. The law
and order situation there is not
good ang in the midst of this, disso-
lution of the assembly would not be
the answer to the problems obtain-
ing in Manipur. Manipur js located
in the north-easternmost corner of
the country boardering with Burma
and is completely land-locked. Com-
munication bottleneck jg there; there
is no sufficient electric power. The
Loktak hydro electric project, which
is a central project, is still not com-
pleted and hag yet to be commissio-
ned, It ig very much behind sche-
dule by about g decade. There Iis,
therefore no medium or large scale
industry in Manipur. It is only the
traditional cottage or small industries
that we can see there. Unemploy-
ment of the educated youth is one of
the biggest issues in the State. Ac-
cording to the live employment regis-
ter, about a lakh of people are regis-
tered, out of which seventy thousand
are educated. People are getting
frustrated. There ig a lack of gense
of participation in the country’s
affairs and that has been one of the
main reasong for insurgency which is
looming over the atmosphere there
The Central or the State Government
may deploy police or army, person-
nel, may use any amount of weapons

MARCH 19, 1981
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to tackle the problem of insurgency,
but these alone cannot and will not
solve the problem. It is the mind
that has to be searched out. To
find out how these people have be-
come frustrated and how they have
started all these things, it is necessary
and desirable that the Government of
India should search out the hearts of
people not only in Manipur but the
whole north-eastern States, An at
mosphere of mutual trust needs to
be created. TUntil and unless this
sort of approach is made I am afraid,
we will not be able to solve the
problem. We may blame other peo-
ple as CIA or KGB agents, but how
do we make these blanket charges?
If there are people who are engaged
in all these sabotage activities,let us
pinpoint, let us punish them under
the law. Without naming who is
doing this or who is doing that, how
can we make thig blanket charge?
Let us pinpoint them. If there are
some people who are working prac-
tically for this, they should be severe-
1y punished.

How many Central Minister have
visited these areas during the last one
yvear or during this year? What is
the attention you have given? When
people are economically backward,
when people feel that they do  not
have enough representation in the
affairs of the country, when they are
not even known to their colleagues
here as well gg in other parts of the
country, anything can crop up. Seo,
it is our duty to bring them to the
mainstream; it is the duly of all
the hon. Members here to create
mutual trust in the minds of these
who have gone astray. We  have
to bring them back. Let us win
them over again.

So instead of dissolving the Asgem-
bly, the President .hag kept it under
animated suspension as it iz the
only immediate solution of the pro-
blem. Ag hc_un’ble m!.-mbers are aware

»
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Agsam Assembly was put under gus-
pension for such a long time, In
Maniput's case, it was only one year
and animateq suspension ig justifi-
able. It is not an isolated case
Everywhere defection this way or
that way takes place.

The President made a right deci-
gion and the Home Minister’s Resolu-
tion deverves support from all sec-
tions, of the people. All hon’ble Mem-
bers who love democracy and who
love to have people’s representatives
to ventiliate the grievances of the
public in the midst of hostile or in-
surgency activities in a State like
Manjpur should support the resolu-
tion, Outof our people, particularly
the majority Community’s the Mani-
puri Meities) in Manipur, till now
only one person has qualified to be ;n
the All India Administrative Service
through U.P.S.C, Examinations. It
is very much surprising how and
why these people who could come out
first class first in the Universities, in
postgraduate examinations, could not
get into this All India Services when
they went to join the Services through
the competition, This has added to
be of the main factors of frustration
that led to insurgency in the State.
So it is my since appeal to the Gov-
ernment as well ag to all the hon.
Memburs of this House to pay proper
attention to this problem State of
the country. If we are not going to
discard the whole (Manipur)
State) let us try to create an atmos-
phere which will be congenial to the
growth of the people economically
and otherwise.

With these few words, I support the
Resolution. .

SHRI N. K. SHEJWALKAR
(Gwalior): Mr. Chairman, Sir, I
rise to oppose thig move of the Gov-
ernment. Before I actually come to
the groundg on which I have come to
this conclusion, may I, in brief, sub-

mit as to what the gituation is there .

in Manipur? Probably it is known
to everybody that ‘for the last one

Manipur Bud.
D.Gs. ete.

Year or even more the gituation is
very explosive there. It is evident
from the very fact that on 8th Sep-
tember 1980, Manipur was declared
ag a disturbed area, except for one
place—if I pronounce it correctly—
called Diribar. The reason why it
ig so, must also be discussed here
briefly. The land which was once
upon g time the headquarters of an
Army which wanted to make India
free, is now a place where every day
some sort of violence is taking place—
lootings and bank  robberies are
there, Curfew ig enforced and so
many things are going on there.

The population of Manipur area, as
I understand it ig about 14 lakhs, Out
of this, 8 laks of people are called
Maiti and they believe in Vaishnav
Hindu dharma or philosophy. And
though they before to that area,
they are denied all the advantages
which the scheduled tribes get there;
others, e.g. Christians, Maos, Nagas,
Kukris and Mizos are entitlegq to
have all those facilities
which are given to scheduled tribes.
Ang that is the main cause why the
agitation has started there. Maitis
are deprived of their right to be
represented in the services and other
places, and, therefore, this trouble
hag starteqd there. And that i why
the students’ organizationg also have
started this trouble. The situation
there also ig the same ag in Assam.
They also say: "“Oust all the vide-
shiz who are foreigners. Remove
them.” This was their demand; and
on that basis, the Government there
has actually come to an agreement in
the month of October, saying that
they would rely on the wvoters’
list of 1948, and the Censug report of
1951, and that the other problems
should be dealt with on the basis of
the Register of Foreigners maintain-
ed there. This was conceded py the
then Government and the then Chigf
Minister, Mr, Dorendra Singh. But
because no effect could de given ton
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that, the situation could not be con-
trolled. Not only that. The inter-
nal political situation in the ruling
party was not good. I should use
the words ‘ruling party’ in the
sense of those who were ruling there,
because the whole of the Congress (I)
was not ruling there.

The resuls of the elections there
were like this: out of a House of 60
members, only 15 were Congresg (I)
members; 10 were of the Janata
Party: ¢ of Congresg (U): 5 of Com-
munist Party, one of Marxist Party, 8
of Manipur People’s Party; 2 of one
other party and 17 of other groups.
This was the composition of the
party: and only 15 Congress (L
members were there. Still  they
somehow or the other managed to
win over the other people and got
their own majority, But again they
could not continue there. And within
their own party, there was a rift. The
Chief Minister had to bg changed.
Another Chief Minister was given the
vath three months ago.

I should not say this actually; in
an explosive situation like the onein
Manipur, the ruling party is not try-
ing to ollow the norms of ordinary
politica; democracy. They believe in
horse-tvading.  They did so in As-
sam, they did so in Manipur. And
in Haryana, the example ig a very
simple one, There, the whole of the
party was inducted into the Congress
{I). So, here was no necessity for
taking over, that Governmeent, or
for President’s rule. Similarly, here
also thuy are playing the game game,
There is one daily which was publi.
shed fium Varanasi and its name is
Aaj. 1a its editional of 6th March,
they hid said that Indira Congress
Organiyution is .ene which giveg shel-
ter to ull indisciplinaries anywhere
they hiong;

WARNMFEr 77 afexg ST Wy
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Thig is what he said; and actumally
this is what we see. What can we
expect from such people? Whether
they can deliver the goods I am
afraid, whether they can do anything.
The action which has been taken also
: peaks for itself, I can
understand it because of the
horse trading, some party coming
into a majority, this group is coming
up and that group is going down and
so on. Therefore, instability ig there.
It they say, instability is there, why
should they not suspend the Assem-
bly? Why should not they dismiss
it at all and have a fresh election? In
fact, they want this sort of horse
trading. Today, they want to bring
somebody; tomorrow, they want to
bring somebody else. On that basis,
they want to proceed.

May I warn that the power cannot
restore peace in that area? They may
come to power in that area, but peace
cannot be restored in the basis of
power. If they are gincere, if they
really feel] that th/ere is an instability,
they must follow some  principles
some norms of democracy; at least, in
the situation in which they are, they
must; once for all, see off all aya
rem, and gaya ram things; and have
some sort of an example set before
the whole nation that they are not
after just the power. They want a
fair administration. which should be
obtained fairly. With these words, I
say thig sort of thing cannot be in

any way supperted.

st fircar wre v (vferarer)
gamafr oy, wfrge * daw F o
fotermewrar g, o0 w1 7 wndw
T AR @ Tagewr § fanew
¥ oot F et A wrErvawar
§ 1 77t o wilw goecad, e
T faOst weiwr @y e Wi
¥ stx  dar fie gk A qee
wz @ < fix site grd Fow ¥ farwrs
Tanfr 8, e & fardndt wort o wriwe
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wrer g e @ g gl e W
- oY FQ@ Q@ W W I & Fifaw
¥ @ f& #F7 w7 F@WR BT

13

wwrafy Agea, w7 S g 6
¥ T ufear §,  dfafer afan &,
@ T9g ¥ g W fafemm o 9¢
TF AT GO B WEEwar o
W qF TGN T AT GO G Ge
9 aF agr SqTeqT weA a<g & AE
& grdr | TG T AT SEe
T E § FF 17T T TF A9GF FHL
®, W I & F faFw FT g | AfFT
fadrdy 2t %t 7o &, = Fr qfefers
gfeefadrer &t aowg & agf 7T T
fes sorfra At W & I
oF HIT YT g I T, AfeT =T
Wt 3o feaf H &  warw & wE,
W 99 A9 F § FrEAW q, 7w w5
€ aorE ¥ WBT 9 A AWET qIET
YT | WF A URNfy wERT A
*gF F AFIAr FWET FF FAEC
T Fan fear &, 7@ @& fafew
[T 9T Tq0rE P T2F & | waEHr
T AT AT JATT FAQAT AT FTH
i g & 1 Feaar awt €T
fiperedt syaeay v TR §, ¥ W wa<
AT R W TR & oAt ™ |
PO E, T T YT gT T 1 yEfAg
s w gedw w7 ¥ agt < AT gy
sfaffaat A owaverfaar war & e
¥ TF TOAT ORI qgt 9 KATC |
7g ffer & & oF EATERR
FERYAITEY FIH &7 T-TF 1 THGT
reuT Wity o

R dge, & g W frdew
wTAT et § i agt g W gow wrd
¥ qrfreer f W wow & 1 oy
MMt wwr o g SR

Mownipur Bud.

D.Gs. etc,
ar fafrae & f& ogh X sr Qe
qrETH qimT T At 1 guieg
wgl X Addze T AT g ®
sfufafadt wt st fear T @ S
qEUF agT & @A qFq FH
g

fadifgat A 7w FHTC Ft WL

argaAT AT Ahefafaar € g TX@AT
Xadr WA 3 | g @ ke -
fagr <t q@t 9 FH FE@ § TEHT
A F AR T WA ¢ Sl FAH
garar war § =g fafess &5 & s
arg 0

HIFE @TIAT § IH 7 A
F TATIAT TAT FIES ST a7 I/
wFTE & FEw fRgag & arfe awr
® W B HACFCATAHE F7 THEAT §AT-
o &l TR F WRL S HITAG
AT o€ s & A@ w6 T ogwear
¥ dar gt 3| T @ 3 AT
q4T 98 9T CAT § O FIET w@e
g srravy fear™ % 1 qdf & & oy
o2 Bl TSy § wfrge wif wow
FITAex froR R Fsw Srgre 7
AT Frawrear g, W H FAWLT F
AR F( STIAT § 1 XY THT A TF
AR AT A WX X AT GTF qUT
W AT ® w75t ga ¥ fag
I AR IR 2O WA w7 ww
FEdTR oX gra | fear o e
' agt | oA T HT QT o7 Waar
& wY< awi ov wedr smeewT wrew
wrar aadr § 17 NrwEw  gemr
AT § T TATIE A1 & et e ww-
I o g dre o wd, foredr

- sfaw agr < o dv uqEc f feofy

TRALT fowr gEy, K@Y SwEy .
¥ vaver Trgw &t wAhfr sevgeeTade
femr sRL g i R woif @
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[wt faoaTdt wrer surw |

TAWKT B HTH I QA
FEAITT FLHTE HIT THD T FIAT GHUT
LS

SHRI NGANGOM MOHENDRA
(Inner Manmipur): Mr. Chairman, I
rise to oppose the motion. At the
very outset I would like to submit to
this House that thig proclamation is
an outcome of a very sketchy arith-
metical assessment of the  politieal
situation by the Governor who is
burdened with the dulies of looking
after more than half a dozen States
and therefore has so many loopholes
to plug and so many issues to evade.
‘Whether thig is a product of his office
or his own, I cannot say, it ig for the
House and for the Home Minjstry
to look into that. The intention 1s
clear to us, (Interruptions) There isa
confidential D. O. which was
circulated to the Members of this
House on the 28th of February. The
first two paragraphs deal with the
situation imemediately preceding the
proclamation. The third ig very ma-
terial. He tries to give the relative
strength of the respective partieg that
js obtaining in Manipur and he writes
that 39 Congress (I) members were
there. It would have been very help-
ful to hon. Members and the Gov-
ernment of India had he given how
this figure of .39 was arrived at. As,
a matter of fact one of our hon.
Members has saig that in the last
elections only 11 Congresg (I) candi-
dateg were returned by the people of
Manipur. Let uy not lose sight of
cthat. (Interruptions) Initially there
were 11, later- on, 2 joined. So let
us start with the mbdest beginning of
13, Now It is this 13 which increased

to 39 by defections, Such defections.
are obtaining elsewhere and every-
where and Manipur is not very much
behind! Let us not deny facts. Even-

tually the Congress (I) people ag well
their party here are elatedq in the
sense that they had been able to take
in more men by defection. I do not
know whether it js true but just as
other hon. members have said and
in view of the absence of any anti-

defection Act or Bill or whatever it
is,—it is very difficult for me to say
anything, but such things are there

and they have occurred. My grivance

is that the Governor should have

given that fact too. Otherwise, at

the first sight, it appears ag if the

Congress (I) opened their account

with 38 members—that ig not so; that

is my point. It is rather a short re-

port and much has keen made out

about the much talked insurgency.

May I draw your attention to para8

of the D.O. at page 3 of the docu-

ment circulated to us? There he

says:

“Political instability in the cir-
cumstances prevailing in Manipur
can have grave consequences.
Manipur is a border States beset
with multiple jnsurgencies.”

Much has been made of it. I remem-
ber to have submitted before this
House on 21st July last year and I
made a fervent plea to all the Minis-
ters in the Ministry of Home Affairs,
and I am glad that one of them is
present to find out whether any big
official or for that matter any, Minis-
ter or Ministers, are involved or are
at least directly or indirectly related
or connected with the insurgency.
Nothing has been heard of it. T
do not know whether the Home Min-
istry is pre-occupied with some other
things because I have only two ears
to hear, but the Home Ministry hes
got several earg to hear and so many
intelligence agencies are there to ap-
prise them, I do not know whether
they have been able to get thg real
nature of news or Intdlligence ' re—
ports from those agensies.. I made that
same statement on that very day also.



341 Proclamation PHALGUNA 328, 1902 (SAKA)

Manipur (Res.),
1681-82 and

My friends on the other side sym-
pathised with our being in a border
area, beget with all kinds of problems.
I would appea] that it is not that I
am for being sympathised with; it is
not that I am for showing pity on us.
But jt is high time that those who are
at the helm of affairs have such mo-
desty and honesty to understand us
and to do promptly whatever is
needed, just as they have issued the
proclamation so promptly., That pro-
mptitude must be shown in all aspects
and not only in the matter of bring-
ing in the proclamation. Why con-
cern only with suspension or dissolu-
tion or proclamation not in the least
On 27th the Government fell there.
On 28th we had the proclamation.
Similarly so many things have been
done. Why can't they be so prompt
in other matttrs also? It is food for
discussion; it is food for understand-
ing. Why cannot chance be given to
othera also?

In the same report it is said:

“If the Assembly is only suspend-
ed, there js a possibility of support
being bought bv moncy or through
lure of office.”

It is for the concerned Ministers to
say ‘yes' or ‘no’ to this,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
There is something above that. Read
that also,

SHRI NGANGOM MOHENDRA:
Since you have asked me to read the
foregoing para, I am reading it:

“It may be possible for one side
jor the other together even from the
present House adequate support to
be able to form a stable Ministry.”

Do you mean to say that you are
actually encouraging re-defection? I
do not think Mr. Makwana or Mr. Zail
Singh will entertain such ideas!

in relation to
Manipur Bud, ol
D.Gs. ete.

As regards corruption, why do the
Ministry fall there so often? The Pre-
sident's rule is not a new thing in
Manipur. It is continuos thing almost
a fashion. I am happy to see that two
hon, Ministerg from the Home Minis-
try are present here. We had been
directly under the Home Ministry till
1972, The Home Ministers are our
guardians. But what have the guardi-
ang been doing all along? Can some-
thing not be done? I do not think
any of the Home Ministers had gone
there. Once Mr. Venkatasubbaiah had
halted at Imphal Air port for a few
minutes to meet local traders. Is this
the way to visit a state in turmoil?
You can visit Gauhati several times
and you cannot fiy to Imphal, a dis-
tance of 30 minutes from there?

SHRI YOGENDRA MAKWANA:
We will definitely visit Manipur,

SHRI NGANGOM MOHENDRA: Is
it for the fact that Manipur does not
burn as Gauhati burns?

What is going on around there? Of
course, the Centre will say that they
have been giving money. We are
thankful to the Centre for that. But
have you ever thought of looking into
how those moneys are being spent
there? To say a few; Our Ministers
there do not sit on chairs worth less
than Rs. 3000/- plus carpets of a
higher price. I am not attacking their
private life or official life. But the
Centre’s money is wasted like any-
thing. I donot deny that the Centre
is bountiful. But there should be
some agency to see that wasteful ex-
penditure does not take place.

Of course, corruption ig rampant
everywhere in India, But it has be-
come a household rumour/allegation
that MLAg are paying money to the
leader of the party for becoming
Ministers! It ig for the Home Ministry
and others to look into the matter.

MR. CHATRMAN: Since it is a rum-
our, why do you say this?
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SHRI NGANGOM MAHENDRA: It
hag become a household rumour. If it
is untrue, I shall be glad.

There iz a military operation to root
out, as they say, insurgency. It is
very doubtful that some persons who
are at the helm of affairg are or are
not in league with the insurgency
there because one day, one Minister
of the earlier Cong. (I) Ministry,
while addressing a public meeting,
where ! was the Chief Guest, extol-
led the insurgents. He said bold-
ly that the money that was
coming to Manipur was not
due to the negotiations ecarried
on by the Ministry, of which he
was then a part, but was due to the
activities of the béys in the bush?
It was published in the local papers.
At the same time, there was a de-
menti by the same Minister after-
wards. . . (Interruptions) I can give
-evidence before a court. He said it in
my presence. I informed the then
Chief Minister of what this Minister
had stated. Of course, he is no more
a Minister. That is why I implore a
visit by anyone of you to assess things
Yourself.

Then there was a scandal, which
was very much current, before the
fall of the Ministry that one particu-
lar Ministry, the Agriculture Ministry,
had purchased lakhs of rupeeg worth
of horticultural plants, platains plants
(cavendish type), mango saplings and
things like that which were never de-
livered! They might have been deli-
vered only on paper. Thig is the
way things are happening there. That
is why I would request the hon. Home
Minister, or any other Minister, to
visit that area and meet the local peo-
ple. It is no good running after the
Communistg or the opposition party
members only when you are in diffi-
culty. You never come to us when
vou are not in difficulty. After com-
ing to Delhi I heard that one of the
‘Ministers went to one of our leaders
to implore the support of my party.
We are prepared to suppori every-
‘body, provided something good is done

to our people, something better is done
to our people. Otherwise it is no
goad,

You seem to want to make out
much of the insurgency. Can the
Central Government shirk their res-
ponsibility? I am glad that Shri
Gouzagin, who represents the other
half of Manipur, also :aid that it is
due to neglect by the Centre. How
can the Central Government shirk
responsibility for what is happemng
there? When men take to arms and
precipitate an armed uprising, can you
simply dismiss it by saying there is
foreign hand behind it?

Quite apart from that, what are the
failures of the Central Government?
Even today, 32 years after indepen-
dence, I am yet to see an industrial
chimney bellow smoke in Manipur.
Nobody cares for us. We do not want
pious hopes or wishes. There is not
even a single chimney, a single in-
dustry. We have only the handloom
and some other in significent indus-
tries,

SHRI YOGENDRA MAKWANA:
What about the spinning mill which
i already commissioned?, At least, do
not ignore the facts.

SHRI NGANGOM MOHENDRA:
Hag it produced anything?

SHRI MAGANBHAI BAROT: It has
been commissioned,

=Y avergwy Wik (fazarge) : ma-
#T 3 uw feafom fawr fean 1 ag g
e iag W wRwT A gar d

SHRI NGANGOM MOHENDRA:
So, Sir, instead of mortars, tanks, ma-
chine gung and Army you should give
more bulldozers. 1 repeat, instead of
tanke and the Army, plesse do some-
thing which will serve the interests
of the people there. Please send more
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bulldozers, introduce mechanised far-
ming, open more job avenues by ster-
ting industries, not only the spinning
mill but also other industries. Please
take over the supply and distribution
of essential commodities with popular
participation and there will be less
insurgency. (Interruptions)., Once 1
told the Defence Minister also about
the army operations.

SHRI ~ HARIKESH BAHADUR-
(Gorakhpur): Mr. State Minister,
you should kindly listen.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Because the
hon, Member is giving some facts we
are practically ascertaining the facts.

SHRI HARIKESH BAHADUR: But
in the mean time you should also lis-
ten.

SHRI NGANGOM MOHENDRA.
I am prepared to discuss across the
tab'e, not in the midst of what I am
submitting,

SHRI YOGENDRA MAKWANA:
You are most welcome.

SHRI NGANGOM MOHENDRA:
The military operations started there
at a time when there was massive op-
position to the proposed operations
and there have been certain news-
papers from outside, Delhi, Calcutta
and elsewhere, which published cer-
tain very offensive mpictures and 1
brought it to the notice of the Defence
Minister, What happens? If a senior
member of the Army, a General or
any other officer, goes there, he does
not try to meet the people. So, please
meet the people. I wag alarmed to
see the news day before yesterday that
Mr. Tiwari, the Planning Minister,
would go to Gauhati and he would
go to Imphal also to meet the
Congress(I) people! Why are you so
parochial? Why cen't you meet the
peaple and listen to their sentimentsY
That will be very helpful. Manipu

is unlike any oher place. There is
no communal incident in Manipur so-
far like-the ones in Moradabad, Delhi,

Jamshedpur and even Gujarat, None

of us are fighting against each other

there. The former Home Minister,

Mr, Brahmananda Reddy, whom we

had the privilege of receiving knows

about this. So also the Secretary of

your Department knows that. We

have a different type of thinking

among the vouths there. This think-

ing is not new and it can be corrected

provided we pay timely attention to

it. Why should you let things grow

beyond certain limits and accuse us?

We are not trouble-shooters. Please

also consider your inakility and your

failures, What wron< the youth of

Manipur have committed? There are,
over one lakh regjstered unemployed

young people out of a total popula-

tion of 13 to 14 lakhs., That is the

problem and I made it very clear in

my submission ag early ag 21st July

last year.

Again, in the matter of employmen®
and all that, what do the pedple think
there? We are ready to accept any
expert, a genuine expert. For exam-
ple, it is no good deputing an Execu-
tive Enginecr from here only to meake
him a Superintendent Engineer or 2
Chief Engincer! We are rehdy to ac-
cept any number of experts. We are
not that parochial. But please send
people who can stop the wastage and
plug the loopholes in the interest of
the oeople there. Can vou deny that
we are very much a part of India?
Some of them are separatists, Yes,
separatist tendencv is there. Reviva-
lism is there. There, some elderly
people go around and tell the young
peop'e, look three or four divisions of
the Armv BSF, CRPF are there. ATl
have come to wage war against the
younr peonle!

Now I would like to draw the at-
tention of the House to the type of
reaply that we get from the
Ministry. *
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[Shri Ngangom Mohendra]

I refer to Unstarred Q. No. 1384
Makwanaji replied to this question.

“According to the Government of
Manipur operations were started in
phases after September 8, 1980. In-
formation regording the number of
persons apprehended surrendered,
etc, is being collected and will be
laid on the Table of the House”,

Thig answer was given on the 25th
February 1931. You could not even
collect how many had surrendered,
how many had been killed, althougl
operation started on or after Septem-
ber 8, 1980. Is this the attention jou
are paying t> a far of State like Mani-
pur?

I will quote one or two more exam-
ples, questions about floods, drought,
etc, Whenever there are floods in
Manipur, Minister flourishes! When
there is drought in Manipur, Minister
flourishes! (Interruptions)

The Government of Manlpur sent a
Memorandum on 28-11-1980 on the
extent of damages caused by floods in
the month of October, 1980 in that
State. The Memorandum was found
deficient in varioug aspects. This Me-
morandum wag prepared by deputed
officials whom our Deputy Speaker
humourously called “ God's Avtar”.

It did no! specify the quantum of
central assistance needed The State
Government was requested to send a
revised Memorandum. The revised
memorandum  was  received on
28-11-1981.

It was said that an Engineering ex-
pert was being sent. I do not know
whether he has gone or not. He i8
going to Manipur for assessing the
requirement of funds on the basis of
the damage caused due to floods.

This ¢mestion wasg replied to on 2nd
March, 1881,

in r“lation to 848
Manipur Bud.
D.Gs. ete,

I come to Q. 1885. 1t is on a very
crucial matter, Everybody knows
about the murder of my own comrade
Shri Bira Singh, who was shot dead
on 1-1-1980; and who shot him? But
certain evasive answer comes from
the Home Ministry. Of course Mak-
wanaji has not been given correct
information though everybody over
there knows it, Two assailants were
there and both of them are said to
be in jail custody. But I may Bay
that here either the Home Ministiy
has been hoodwinked or 1 am being
hoodwinked by the Home Ministry!

I asked the question—

‘Whether the assailants of Shri
Thokchom Bira Singh who was shot
dead on 1st January, 1980 have been
arrested and if sc, the number
thereof?

The reply was—

‘According to the State Government
one of the assailants has been ar-
rested and the murder appears to
have been at the instigation of some
member of the outlawed People's
Revolutionary Party of Kanglel-
pak”.

The leader of that party is very
much in jail. There has becn n?
investigation, Nothing of that sort
hag been undertaken as is best known
to the Home Ministry or the Congress
Ministry.

Such being the case, I once again
suggest please send experts who ure
really experts, who really intend to
help us. We do not say that we are
that much advanced. We are still
backward., I am coming from a back=
ward region., But I want that such
an understanding must be in the
minds of our venerable people here

t gddw Wy (TeEe)
AT et o, afrge & feafa

& arX F guT g welt oft ¥y Ay AT Yy
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¥ o Fawr Afrgz & T wfes
I W ... (vaquwrs). . ..
weY g Helr o I A @ W, K wiw
& MEAT ¥ [EANT &G BT qAHT
wer g fr oo fagao & o agw
AT TREPATY, I¥ wHy N ¥
QT FHT AT | FTH T TF I IEISAT
7 fagr wifx S F 7 W w oA
%n’h%&raﬁﬁmﬁmwmm

g1

¥ aarr wgenr § 5 owfrge «v
feaftr Wt oy & @< &, faadr #r
I JT Wreewr F gL gar a1 AU
TR GF WTCT &7 TOETHT § TGl T
faar gt &, e e i g@R T
wad, faq, & a6t gl )R 2T
gE A vay wff wawc e H X
qEAT Ao wiwge A @ § 1 9w
TS A AIN Y WRET A F
FIAT Ft feqre & wavem 7 & 8w
] ¥ 39 F 03 wifas v §, fra
awg ¥ T qd guwend qgt W
TIC Aay faa wadr o, st agr
R &3S gT & IT F1 QM AT ArfgQ
HIT T Fr ST A GT ®E ) TE
IACH F F90 7, GG AT F,
T § | WAL A ¥ IF HAAT gI€A
q 9T TATH FIAT TC TFA AT & |
T IF IT AT T FAIGAHEOT JATT
w7 ¥ T fRar s, 9 9F IGF W
wfir® T A sgFear TE Fv S,
T AT T THIT T TIEIAT F7 F5
wexy a8t §  ¥ife weor foadr W
WA ot feair g agi @ @ E,
T AT T OF [T T & wiiGF gAweaqd
& 1 Far wi gfeg & staml w Qe
T A ¥ T Y gwearHi W g gy
0T Trer & 1 IX T g famidr wfe-
fafgar & <t € | ov FaYREl =t

Manipwr Bud.

D.Gs, etc,
foafea & 3o wgrvav Wiy firerdt @
ghaar<t s 9% wify & | ww HIw ¥
g ¥ agd qEw AT, W67 w fag
T OF T1< Fgr Wit a1 v fadfeat
gra g | agr 97 S fagide wirfafuar
gt & S ¥ ot fadidr A €, s
fadfiraY & dar o gfaae AT faerm
g TgT TR qIT § A I
T o feafr o <y R 9%
Fugrar g€ g | R SO AI@ K,
IO WILT ¥ @il ot §  fadfoay &
59 wFIC & A ferdt < &, Afwer
T I I F g7 F7 § R
TAF & wAH AT AAET W, T W
AY WAAIR g HAT ST BT TTAAT TIAT N

ot st (fEwie) - afe
qdr & I g, a1 AT 9Ty
A |

MEIT g AT H T &
qer WA T q@r F AT 1 Ag AT F
agt 1< afae w8 @1 § =it g0 g8
T® & AYHT WE | Tgr I &7 W
qfe F T AR N R &, T@E
W &1 T WOETAEAT F 9T
TN G <3 8, EF FT TG &Y @Y
&, THT BT HIZLT T @, AWl wr
[IFTT 1 TQr T S FAEIC Y
g &1 @ & 1 5w Wi & feafa
WARAT 1 JL I T *r Feafa 1
ag W T 1 fdaw w77 ¥ @
FF & 7w @r § 1 720 o< faZfmay
# fAFET A1 CF AFKIAT AT FAT
fazfoat =1 fAwey & o1 sAET
W& ZNI, IF F Iq AT F1 Wy Frwaar
78T §, St fgrgeamT & gwd et ¥ w@r
9T T §T § | TF WAEAT AY IAL AKX
# gw gt &, € waw ¥ w07 FiT
T TE DA 1 W MR T W QY
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# qORT wEHT WY ¢ | 7E aw & fag
AFT NIAT &, 39 F7 FHAT W AgeEar
# fag age wias & wwivg  F g wdr
of & s fedardr @) Sfes sreag
tor ¥ &, fF ¥aw gfew ar &
A W WRFE M A AP,
T GHEET ¥ GHTH & T, A
ag 7Y &1 gvar § | S¢ ¥ 9 woX faw
Heft o § wEEW AT TR WIT
1 mifgw swea w1 frowr F40
BT | W& §F FgT I SGSATS WK
T FT o G gial, 9F oF T T
N guEETHT FT AW T4 &) TFaT § |
TET 9T HTH AG &, I wgy 7, wiEw
feafs @ua &+ =fi us wimd - vaen
wor @ 4 fr a1y & ewg gt o o
wawT feafs 927 g% 1 57 awre Jrar 9%
T fany w7 & oy I i 705-
wEar g | wirge ¥ #€, 1980 ¥
Haw 6 @ gk fFdl Al TwF 4
¥ ¥ w7 5 wqu wfe fFer & fgea &
fawr, forg & aog & T F) AHEF FT
QI 9ITT = g1 & AFT 597
g9 ¥ /AT 9T WL FH FT AT 4g
g fir age & gL A & & Wiy
BT FT WA & | T8 THTL Fi SGawqT
gt g § 1 F &iF g & afy e
&, foamor o Wy 87 T & W EYRTT
AN AHFITE A AG T &
& 1w Sy oX wegely W ST A%
fermr arar & 1 Tregwfe; e wft wwermY
¥ g T L, a% 4 Taw qEAE
fowew #1 &raw &, ™ § FWET WX
FTO TE FE ST TFar | qraa, oo
® AN T SFIT T FT AT AT
wifgy av, afewr atar & famr war,
Wit Fgr T Iw-aEw & wfcg #idw
(€) % s woelt TR T TR
&1 (waverr)

fewras w3W ¥ Fwc watzw @w oic
'Tf'm e & i e o ],
T ¥ ofe sord W wwR-
farrexr w1 ww w® @ ¥ 4

o g, ©F g 7€
wf ¢ s agr o g fafse & o
faarfedt & vegdisr R T W
wor g ? digee Il ardl Wi
figes foadw sl & SHE AT ¥
7g a1e FaTs ¢, W i gfee o fgeree
¥ g fadiedr wiefafaat a2 @& &
T Are ® gfaary a6y & sgraeT
& wr @i g, fade & o) wewar fRer
@ g A wEe & o fafw <= &
i off FEECT#T @ & | g W g
AT o g & g S &
& o S F "I FL R g | wae
#frgz BrE d@wew WX whew  #hTg
o gavgg wiafe  gumw wefv off &
aftw & & fr afrge 7 faafr &
WHRargT R T I 1w F
qI N AT T QT g A g 7 W HO
Trat ¥ faware 78 &, Faw T, |G,
gfes, B, T ASl 7 w19 F7 fawE
g | 9@ A F W aal W@y g ar
FaT g & 1wy frard ofv agr 5T R G,
FfFr 7 fom T (f) Famr e &
fad®  FE our & A § fw o S
Fiig (§) ¥ A AR g TT R AT W
‘W F1 At ofr /8 Ay | ) o
qrwar @ 78 a7 @ ¢ 1 o fafres
str <@ & ot fafaee & QX 8w #r &)

st oto gRO FTTAAET @ FEL
i & fraw & ww w@ 5 9w v
wher o @ )

ot pdRw wyge: ¥ @wr oW
TAE wfrg ey a0 K



853 Proclamation PHALGUNA 28, 1802 (8S4KA)

Manipur (Resi.)
1961-82 and

wg <@ ot fr wfi Qar @ 7 § BF
N widw (§) w1 FEECT § I WA
F AARF T AAT A W @iHg
o F1E T J7TETT HAT TG AL FaadT
wIdr &t & § A ¥ faawr o ag
ag feafr ¥ & fag afy gwiagy
g 1 3 fAdew & B g wt @l
Tey ¥ wiafafiay &, @d a0t & S
¥ T FAT AR, AN FTEQT FIGATYT
gz wrfge

Argae, AU oF fragT W |
Al qFqE wew qar = §idw fag o
#1713 # gy fragFa fear wan g,
wiii F g 7Y & | F w7 ¥ T &AL
qrgaT § fF A g @d wga
37 %1 qg wrg ] f 7 wadifa wfs-
fafgdid WA d, WifF T Togm &
9z 97 frqea g1 ¥ & : welv 3 faamas
& &7 7 o &4, | (§) ¥ W
m‘ﬁ,uﬁmmﬁ%m&;
wfag & wgar § & usdifes afe-
faf ¥ g faeger wor @ s
wrfgr YT 9 @ wFR F FE1 7
wrr FE S fge |

gTefa #ged, TF it WK § |
FEi R Aq I e Fevif & g ¥
Aw g ¥ wanfeawa, guwrag T@r &

9 <@ & | 9w deft w1 Aiw fafree

Trar & @ e v ot @
g 1 o= fgpe w1 iy Fafreee Sar
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o g F A TB 7 IO WA O
FLRRA 4 | F FRaw A feufs wwi
RAH T g @A N aa g, @A
WIS GCH & g %1 iy wrawgsar

g

gEr # o fafe g-ag g e fe
39 fadl & swaiwa  grer e a9
g | T @I AW w4fy §, afew
agl o IR W =y Wit @,
f ag &= 5o gor, v ¥ A TN
g AT T & § 71e; feafa
T R E | A W 7 7% A5 AF ady
g | TR AT AT GEET FT GF A
& gAmaTR A8 wq & o1 afgsw F
7g Fhi WAFL €Y G0 FI FFAT |
#wrT gfeg 71X 19 G T FEEAr w0
fermor 3T TRy §, 9 W & fag
@t 9% & =9 gFdr &, AfeT wer afe
gy @il at R o wn faedew
®F HTCT FT GFAT & | qE@iwd agi
i wifas gaeEi $ faAy s7 &
& § W@y g ' Waweal 3
fegta &1 gure & =gt & ayl Wt
ggawr AT WX 39 da & fawre &
fadr gadarga® T AT FAT ALY
& w Fif
SHRI CHITTA BASU (Barasat):
This Proclamtion under article 356 ir
relation to the State of Manipur &
another example as to how the ruliny
Party at the Centre misuses this parti.
cular provision of the Constitutior
We have got our past experiences &

to how this article 356 has been mis
used on several occasions to enhanct’
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the interests of the ruling Party at
the Centre,

If you analyse the Report submittsd
by the Governor of Manipur, you will
find that he bases hig report on the
question of defection and instability,
that js, very flitting loyalty to the
party.

There was never a one-Party Gov-
ernment there—even at the state of
installation of the Government of
Rajkumar Dorendra Singh: there was
a coalition Ministry, The Congress
Party had only eleven Members and
they had to wean away a number of
Members, really, to quadruple their
strength; from 13 it rose to 39. This
was because of defection, and the
Government was based on decfection,
the Government was base on some
lures on certain considerations. .Now,
the Governor comes and gives this
Report though the PDF, the Pro-
gressive Democratic Front—another
coalition of several Parties, six Par-
ties—claimed the majority, that is a
strength of 30, while Congress-I and
its supporters were 29, they were not
allowed to form the Government; the
reason is that that government of the
PDF, with a strength of 30 Members,
cannot be a stable government. But,
at the end, the Governor suggests that
he Assembly cannot be dissolved, it
should be kept in suspended anime-
tion, For what purpose? You will be
astonished to learn this. I am quot-
ing:

“ . It may be possible for one
side or the other, Congress-I or the
PDF, togather even from the pre-
sent House adequate support to be
able to form a stable Ministry.”

How? There is the possibility of suo-
port being bought, being purchased,
not ‘brought’ but ‘bought’ by money
or through lure of office, Unforiu-
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nately, the President of this country
has become a partner of this docu-
ment which encourages defection,
which encourages bribe, which encou-
rages horse-trading, which encourages
this kind of malpractices, Therefare
I am strongly opposing this Resolu-
tion. Had they been sincere, they
shovld have straightway dissolved the
Assembly and created the conditien
for a democratic process of Govern-
ment., Instead of that they are rely-
ing on the immoral practice of defec-
tion, of money and of lure of office.
It is not only corrupting the Manipuri
politician bhut it is also an encourage-
ment for corruption in politicians of
other parts of the Countrv., As has
been mentioned, the entire Haryana
Party was purchased and they became
the rulling Party now. . .

AN HON. MEMBER: What about
Karnataka?

SHRJ] CHITTA BASU: There are so
many and it is not necessary for me
tc say. Therefore, the basic problem
ol Manipur to-day is instability and
irsurgency.

Now, dealing with the problem of
instability, my allegation ig that the
Congress(I) ig encouraging instability.
They are standing in the way of hav-
ing a stable political svstem in that
part of the country. Why I say so?
I say so from certain backgrouni sto-
ries. You know there is an attempt
of remote control operation. Mr.
Dorendra Singh wag made the Chief
Minister. You know for some time
he fell from the grace of the authnel'y
here, presumably, for two reasons.
One reason is that there was a report
—and the Government of India knows
it—that he has certain wunspecified
links with a sectiop of the insurgents.
Secondly, Mr, Dorendra Singh goi
himself involved in the Assam tangle.
You know the story. He was 2cting
as a medjator between the AASU and
the Gana Sangram Parishad and the
Government of India. He claimed
himself ag the representative or the
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accrediled representative from the
Governmeni or lndia in the matler gr
condaucung negotiations whereas oul
iriends hure were not accepting nis
credibuaty, :

As a8 maller of fact he complicated
the enure 1ssue of the North Kastern
liegion regaraing the loreign natlonais
1ssue, He came here and cumpromised
the hesitaling studentg from Manipur
1o accept 1952 as the cut-olf year for
detecting and deporting foreign na-
tionals. It hag got a wide impact. It
has gul wide 1mplications, If the Gov-
ernment of Mampur with the consent
or the wovernment of India agrees to
ne principle of taking 1952 as the
cut-oul year, it must have some re-
percussions 1 the case of Assam.
1herelore, he fell from the grace
ol the authority here, He hus been

made e Ambassador of Norwuay.
Lut Mr, Dorendra Singh is uot
the man to  tlake thuings lying
low, ‘Theretore,  Mr, Rishang
Keishang, who was his deputy,
waus made the Chief ssier and Mr.

Dorendra Singh started wirepulling
from Deihi. instead of going to Nor-
way, he is very much here indulg-
ing w factional politics,. And this
Mr. Rishang Keishang was made the
Chiel Minmster on the understanding
o1 on the hope or on the calculation
that he would be in a betller posi-
tion to deal with the insurgents. Ins-
tead of doing it, it is also alleged that
he hag also involved a section of the
bureaucracy in encouraging directly
or indirectly the insurgents.

Sir, I would only like to mention
that Shri Imbelombi Singh, former
P.W.D. Minister made a public state-
ment saying or exposing thenexus
between the insurgentg and some
highlyplaced politicians and a section
of bureaucracy, Therefore, my allega-
tion against the governor and the
Central Government is that insur-
gency is being prompted or is being
encouraged or is being aided and
abetted by a section of highlyplaced
politicians belonging to the Cong-
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ress(I) and a section of the bureau-
cracy operating under them. In this
cunnectlon, I would say that insur-
gency is not a phenomenon which is
very peculiar to Manipur alone. In
surgency is a product of socio-
economic conditions, as has been
pointed out. Of the total population
of 13 lakhs, only one lakh educated
youthg are unemployed without any
scope of g life to live. This very
problem of unemployment of educated
youths is creating an ideological basis
of insurgency. kven that support is
irom a section of higherplaced poli-
ticians, 1 do not want to score a
point. My point is: I agree, I concede
and 1 feel that there are two major
problemg for the Manipur people—
insurgency and instability. For God’s
sake don’t encourage instability; for
God’s sake don’t destroy the democra-
tic process in that State because, ulti-
maltely, the democratic process can
bring back the Manipur people to the
mainsirecam of the natlional life,

So far as insurgency is concerned,
that has to be fought from economic
point of view. 1 may bring to your
notice that in the name of meeting
the 1nsurgencies, large scale excesses
are being committed, The bureaucrats
and the police and the military offi-
cers who go there do not take the
Manipuri pcople as their brethren or
as their own men, as their own coun-
trymen, A feeling of alienation is
created among the people. The bu-~
reaucrats, the highlyplaced officers,
should not behave in the way they do
and the younger section or educated
section of the people of Manipur, get
a feeling that they are not part and
parcel of India, B

The alienation is the breeding
ground for insurgencies or it iz a
breeding ground for the sepa-
ratist movement. I would appeal that
to enhance all parties’ interest there,
the problem of Manipur is to be
viewed from:

(a) wider perspective, and
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(b) attempts should be made ho-
nestly and sincerely to remove the
deeprooted sense of alienalion
among the people of Manipur,

I hope and trust that since it is
under the President’s Rule, the Gov-
ernment should take appropriate
measures to bring about economic de-
velopment and restore the confidence
among the people of Manipur so that
they may become strong bulwark
against all kinds of separatism and
insurgency,

With these words, I want that Gov-
ernment should take proper note of
this, o

MR, CHAIRMAN: Shri Makwana.

SHRI N. GOUZAGIN: Sir, I rise on
a point of order, The hon. Member
how has just spoken was charging the
Congress Party and some of the Mem-
bers to have incited the youths of
Manipur taking up armed insurgency.
Is he making the allegation or is he
merely expressing his opinion?

MR, CHAIRMAN: There is no point
of order. The Minister will reply
now. Shri Makwana,

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, I heard the hon. Members with
rapt attention and I have taken note
of all the points which the hon. Mem-
bers have made. I would like to start
with Sarvashri Chitta Basu and
Ngangom Mohendra., Both of them
have stressed the importance of the
economic development of the area.
While Mr. Ngangom was speaking I
pointed out that the Government is
very keen about it and we have taken
certain measures. The Prime Minister
is very keen on the economic deve-
lopment of the North Eastern region.
Therefore, she hag get-up a Committee
of which I am the convener. After
the Committee has visited certain
parts of the North Eastern region and
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gone into the details of the various
programmes which are proposed to be
undertaken in the North Kastern re-
gion we have given, , .

SHRI R. K. MHALGI: The hon.
Member’s complaint is that none of
you have visited Manipur,

SHRI YOGENDRA MAKWANA:
It ig not possible for the Minister to
visit every part within the short pe-
riod. I will be visiting. Why should
I not? I will definitely visit,

Sir, it iz not an assurance which a
Munister has to give in the House that
he will visit the North Eastern region.
I am interested in visiting the State
and for the benefit of the hon. Mem-
bers I may point out that I have
visited twice Manipur before 1 be-
came Minister, So, I am aware of
the problems of Manipur.

Sir, I was speaking abouj the eco-
nomic programme in this North Eas-
tern region. Both Mr, Basu and Mr.
Ngangom have stressed top priority
for the economic programmes. I really
appreciate the feclings of both  the
hon. Members and I can point out to
them that the Government has taken
up various programmes, Sir, in the
First Plan (1951—56) the Plan outlay
was Rs, 1.55 crores; Sccond Plan
(1956—61) it was Rs., 6.28 crores;
Third Plan (1961—66) it becams 12.88
crores; Fourth Plan (1969—T74) it was
Rs, 30.32 crores; Fifth Plan (1874—79)
it was Rs, 92.86 crores and the Sixth
Plan it became Rs, 163.20 crores, The
revised Sixth Plan outlay is Rs. 240
crores,

So far as the Annual Plan is con-
cerned for 1878-79 it was Rs, 20.6
crores; 1979-80 it was Rs. 32.5 crores;
1980-.81 it was 41.85 crores and 1981-
82 it is Rs. 43 crores. This is the im~
portance which Government gives. S0
far as egonomic programme and set-
ting up of industries for the removal
of unemployment in the area is con-
cerned, 1 was pointing out to the hon.
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Member that two medium gize indus-
tries Starch/Glucose and Sugar/Distil-
lery are being taken up. A spinmng
myil wilh a capacity or 25,250 spindies
hus alreacy been partially Commis-
swoned, A mum-cement factory wiih 10
tong per day capacity is being set-up
al Ukhrul. Now, these are ihe indus-
tries or the industrial projects which
the Government is takung up. Then,
Special Programmes for the Backward
Clagses are made for which we have
provided money. .

So far as provision of roads is con-
cerned, Shri Harikesh Bahadur was
speaking about this. He was men-
tioning that no importance 1z being
given to the construclion ot roads and
wrrigation projects in this area,

For the benefit of the hon. Members
here, 1 would like to point out that
a large number of construction of
roads and jrrigation projects are being
taken up. The area under Irrigation
in 1979-80 was only about 6,000 hec-
tares. In 1980-81 it became 11,000
hectares. In 1981-82 it would be
24,000 hectares, This is the position
regarding Irrigation,

Now, take the villages connected by
road,

In 1979-30 their number was only
948, In 1981-82, it is proposed to be
increased to 1026, This shows the
great importance which the Govern-
ment js giving to construction of
roads,

Then, take the total length of the

road constructed. I give the figures
of Surfaced Road in KM, The figures

are:

1979-80 1433 K.M.
1980-81 1508 K.M.
1981-82 1645 K.M.

'I.;ake Unsurfaced Road in K.M. Here
the figures are:

1979-80 1700 K.M.
1880-81 1794 K.M.
W81-82 1789 KM.
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From this you will know the impor-
tance which the Government is giving
tor the development of roads.

So far as Generation of Power is
concerned, the position ig this,

1879-80 19.6 M.W,
1980-81 222 MW,
1981-82 27.0 M.W. proposed.

Now, from this, you will understand
the importance being given to the eco-
nomic development of the State.
There are programmes for generating
gainlul employment for the educated
unemployed people,

SHRI R. K. MHALGI (Thane): Is
the report correct that there are about
1 lakh of unemployed educated youths
in Manipur?

SHRI YOGENDRA MAKWANA: 1
am not sure; I cannot give the figure
offhand just now. It may be with the
Labour Ministry., But it can be
checked up. There is a crash prigram-
me which has been started and this
includes schemes like starting of
industries, poultry eslates, social fore-
stry, mushroom cullivation, consumer
deparimental slores, setling up of work-
shops etc. We offer various training
programmes for all these projects
which 1 have mentioned. These are
the steps which the Government has
taken in order to provide gainful em-
ployment to the unemployed youth in
the State of Manipur,

Why is it found necessary now to
impose President’s rule? The Gover-
nor's report is very clear about the
need to impose the Presidents, rule.
Shri Mohendra Ngangom quoted some
lineg from the report and I said, you
please read the foregoing paragraphs.
He was reading somethjng out of
contract and so for the information
of the hon, Member I would like to
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read this portion of the Governon's
report. The report of the Govern-
nor says as follows:

“The reasons in favour of suspen-
sion are, first and foremost, that the
present Assembly was elected only
about thirteen months ago, ond it
would not be desirable so soon to
have another election which, in the
present conditions of Manipur, is
likely to be marred by a great deal
of violence, with some of the can~
didates enlisting the support of one
group of extremists or another,
Second, it may be possible for one
side or the other to gather even from
the present House adequate support
to be able to form a stable Ministry.
And third, going by past experience,
one cannot reasonably hope ihat an-
other election would result in the
election of candidates with more
stable party loyalties or better poli-
tical ethics.”

As against these, if the As-
sembly is only suspended, there
is a possibility of support being
bought by money or through lurc
of office. The dissolution on the
other hand, might have a chasten-
ing effect on the various politi-
cal parties, and the candidates.
Weighing both sets of considera-
tions, I feel that on the whole, it
would be preferable only to suspend
the Legislative Assembly for the
present. However, if after watching
the situation for sometime, it ap-
pears that neither side is able to
secure an adequate majority through
legitimate means, the Assembly
should be dissolved.”

This the report of the Governor which
says why the Assembly should be kept
under suspenrded animation and why
the President’'s Rule should be im-
posed now. After giving the reasons,
‘he has sald that it should be kept
under susjiended animation end if it is

not possible to establish a stable
rule in the State, then it can be dis~
solved. He has referred to shifting
loyalties, The history of the State is
that before Manipur became a State
the President’s Rule was imposed two
times. After it became a full-fledged
State, it came under President’s Rule
in 1972, 1978, 1977 and 1979. If we
examine the question of shifting loyal-
ties, it will be an interesting matter,
specially the defections in the present
Manipur Assembly since January,
1980,

Now, I would give the picture of
the present Assembly only., I do not
want to go into the details of the
previous Assembly, Otherwise, it will
be a very very interesting picture. Sir,
24 Members shifted their loyalties
once, 5 Members shifted their loyalties
twice, 5 Memberg shifted their loyal-
ties thrice, 3 Members shifted their
loyalties four times and 2 Members
shifted their loyalties five times. Now
this is the picture of the Assembly.
Every day the Members go on shift-
ing their loyalties. It is not possible
for the Governor also to know on
which side a Member will sit today
and on whichiside he will sit tomor-
row. Today he may be in the Cong-
ress-I, tomorrow he may be in another
party. So, in the present situation,
the strength is like this,

It is an Assembly of 60 Members.
Out of 60, only 59 Members are there
and out of 59 Members, 31 are in Op-
position and 28 are in Congress-1
Party, One Member will definitely
be the Speaker. If one shifts the
loyalty, there will be imbalance.
Under the circumstance, it will be
very very difficult to function, So, in

‘thig situation, the Governor has re-

commended imposition of the Presi-
dent’'s Rule under Article 356 of the
Constitution. And for these reasons
which I enlisted, he had suggested
that the Assembly should be kept in
suspended animation for sometime and
then the position should be examined.
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This is the situation in the State.
Thesefore, we have come before this
House with this Resolution and the
Budget of the Manipur State. Sir, T
have pointed out to the hon. Members
the various economic programmes
which the Government proposes to
undertake in that State and various
measures to eliminate unemployment
among the educated youth. I can
assure the hon. Members. . .

SHRI HARIKESH BAHADUR: I
have said that the former Chief Mi-
nister Shri Dorendra Singh hag al-
ready been appointed Ambassador
to Norway. But he is still participat-
ing in the political activities. I want
to know whether the Government is
going to advise him that he should
at least now stop the political activi-
tics because it is against the princi-
ples and traditions.

SHRI YOGENDRA MAKWANA:
Till Shri Dorendra Singh resigns from
the Assembly, it is open to him to
vote how he likes,

The hon. Member, Shri Gouzagin,
while speaking, referred to one ques-
tion which he put in the House and
T had given an assurance to lay the
figures on the table of the House. I
will come before the House and place
those figureg here, but for the infor-
mation of the hon. Member, I would
like to give the figures now.

These figures are for the year 1980
and upto 16th March, 1981, ,

During Upto
1980 16-31-1961

Extremists killeq 29 2
Extremists captured 195 30

Extremists surrendered 112 36
(upto Dec. 80)

We can total these figures up and we
would know the total number of ex-
tremists killed, captured and surren-
dered.

Manipur Bud.
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This ig the position of the State of
Manipur. On account of the reasong
which I have explained and which my _
senior colleague has already men-
tioned before the House, I would re-
quest the hon, Members to Ppass the
resolution as also the budget propo-
sals of the Manipur State.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Mr. Chair-
man, Sir, I will be taking both the
things together, supplementary de-
mands for a total sum of Rs. 7.62
crores for the budget for 1981—82
with the vote of account for g period
of five months,

While giving the reasons for the-
supplementary demands, I would like
to mention a few facts also. The
hudget for 1980-81, as presented to
the State Legislature last year, envi-
saged a revenue surplus of Rs, 17.81
crores. However, taking into account
the opening deficit of Rs. 2030 crores
and also the net effect of transactions
on capital and public accounts, the
Vvear wag expected to close with a de-
ficit of Rs, 30.58 crores. According to
the revised estimates, the opening de-
ficit is Rs. 15.15 crores and the closing
deficit RHs. 9.43 crores. The improve-
ment is mainly due to increase in
revenue receipts, larger Central assis-
tance for Plan schemes, increase in
special loan meeting the State's open-
ing deficit and more loang from the
Life Tnsurance Corporation.

If 1 may give the break-up of the
plan expenditure which is going to be
Rs. 5 crores, it ig as follows. Major
plan provision in the supplementary
demands are—irrigation and water
supbly schemes: Rs 1.59 crores; power

"~rojects: Rs. 93 lakhs; crash scheme

or employment generation: 91 lakhs.
education: Re 68 Ilakhs: agrieul-
ture: Rs. 36 lakhs and indus-
tries: Rs. 29 lakhs. The main non-
plan provisions are—repayment of
ways and means advances from RBI:
Rs, 67 lakhs; purchase of foodgrains:
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Rs, 26 lakhs, and miscellanegus:
Rs. 169 lakhs,

My distingujshed colleague, the
Ministry of Stale for Home Affairs,
has already given some details about
the 6th Plan and I would like to give
a few more details. So far as Manipur
and its plan is concerned, it is rele-
vant to note that in the draft Five-
Year Plan 1978—83, which never saw
the light of day, an outlay of Rs.
173.20 wag provided; now the approv-
ed Plan outlay for the Sixth Five
Year Plan is Rs. 240 crores,

Now, I come to the question how
the Government is concerneq with the
development of plan programmes in
the State of Manipur. My colleague
hag already mentioned about that.
The annual plan for 1980-81 provides
for an outlay of Rs. 41.85 crores in-
cluding Central assistance of Rs. 36.75
crores, But Sir, for the present year
1981-82, the Plan outlay for Manipur
is Rs. 43 crores, which will be 100
per cent met from the Central assis-
tance. 1 hope the hon. Member
Ngangomm Mohendra who was good
enough to say that the Central assist-
ance is in bounty, will further appre-
ciate, that compared to the last year,
where in the Outlay of Rs. 41 85 crores,
the Central Assistance was Rs. 36 75
crores. In 1981-82, as I said; the
figure is raised to Rs. 43 crores and
this is to be fully met from Central
assistance.

1 may also state somg details about
it.

SHRI NGANGOM MOHENDRA:
Will the hon. Minister assure the
pzople of Manipur that loopholes will
be plugged?

SHRI MAGANBHAT BAROT: Sir,
that is what we all desire and let us
*try and I am sure you will also co-
operate,

Now, Sir, let us know a few facls
about important itemg into the State
Plans because & concern was shown
about the development of Manipur.
Therefore I will mention only a few
facts., -~

Irrigation. The Plan Outlay for
1981-82 is Rs. 6 crores, compared to
Rs, 5.87 in 1880-81 and the area
under irrigation is expected to In-
crease by 5,000 hec in 1980-81
and by 8,000 hectares more in 1981-
82,

Sir, if I may mention the schemes
and Plan, the Loktak Lift Irrigation
scheme is one of them for which
estimated cost is Rs. 16.21 crores.
Upto 1979-80, an expenditure of
Rs. 10 crores has been incurred. The
spill-over in the Sixth Plan is Rs, 6.20
crores. The Scheme is expecteq to
create an irrigation potential of 40,000
hectares during the current year and

5,000 hectares are expected to be
brought under irrigation.
Sir, Singda Dam is oae of the

schemes and if I may say so, this
Scheme has got a target of 4,000 hec-
tareg of irrigation potential. During
1981-82 1,000 hectares will benefit
from the Scheme,

Then, Thoubal Multipurpose Project
is estimated to cost Rs. 54 crores. The
Control Board for the project has
been constituted recently. The pro-
ject is expected to be completed dur-
ing the Seventh Plan. It will create
an irrigation potential of 34,000 hec-
tares,

So far as Outlay on power jg con-
cerned, there i a provision of Rs.
3.80 crores for 1981-82; installed cspa-
city is 18,672 KW, which is mostly
from diesel generators. Th, important
hydel schemes in progress are Lokchao
and Booning, which are expected to
be commisgioned by 1983; and Lei-
makhong Stage III iz likely to be
commissjoned in 1964. Sir, out of the
total number of 1,949 villages, 3823
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villages have been electiriffed. Simi-
larly water supply. Coming to indus-
try. which my distinguished colleague
mentioned, there igs a provision of
Rs. 2,60 crores for industry., The
break-up is as under;

Village and small-scale industry—
Rs, 1 crore;

Sericulture—Rs. 1 crore;

Large and Medium Industries—

Rs. 60 lakhs.

Important industrial projects in-
clude the following:

Spinning Mill with 25,250 spindles
is expected to be commissioned in
1981-82. It has already been partly
commissionad with 6,000 spindleg and
the estimated cost js Rs. B.16 crores.

SHRI NGANGOM MOHENDRA:
Number of employees?

SHRI MAGANBHAI BAROT: Well,
you can imagine that 6,000 spindles
are already in commission and we
expect it to rise to 25,250.

The Starch and Glucose project has
been taken up at a cost of Rs. 6
crores.

Setting up of a sugar ang distillery
plant with a capacity of 1,250 tonnes
al an estimated cost of Rs. 7.5 crores
is also under consideration. So far
as Education is concerned. there is a
provision of Rs. 3.14 crores for 1981-
82. This includes Rs. 1.80 croreg for
general education, Rs 52 lakhs for
Manipur University and Rs. 50 lakhs
for pHysical education and sports.
Other provisions are; Rs. 8 1akhs
for adult education and Rs. 18 lakhs
for technical education.

Coming to tribal areas develop-
ment, I may mention that about 35
per cent to 40 per cent of the Plan
outlay iz utilizeg for programmes
for tribael areas development. Tn ad-
dition special Central assistance for

supplementary programme in tribal
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areas ig provided, During 1981-82,
over 40 per cent of the Stafe Plan
outlay of Rs. 43 crores will be utiliz-
ed for tribal area development, There
is a separate tribal development cor-
poration for implementing special
programmes for tribal areas.

SHRI R. XK. MHALGI: Iz there
any specific provision in the budget
for unemployed, educated youth?

SHRI MAGANBHAI BAROT: %
hope the hon. Member will appre-
ciate that these programmeg of tribal
areag Jdevelopment, programmes for
brinaing up indusiries and programmegs
of setling up-new industries—all these
will absorb the unempioyeq people.
I think I have given the possibilities
and potentialilies, year-wise.

MR. CHAIRMAN: The question is:

“That this House approves the
Proclamation issued bv the Presi-
dent on the 28th February. 1981
under article 356 of the Constitution
in relation {o the State of Manipur.”

The motion was adopted.

MR. CHAIRMAN: I shall now put
the Demands for Grants on Account
in respect of the Budget for the State
of Manipur for 1981-82. The ques-
tion is:

“That the respeciive sums not
exceading the amounts on Revenue
Account and capital Aceount shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
State of Manipur, on account, for
or towards defraying the charges
during the year ending on the 31st
day of March, 1982, in respect of
the heads of demands, entered in
the Second Column thereof against
Demands Nos. 1 to 25",

The motion was adopted.

MR. CHATRMAN: I shall now put
the Supplementary Demands for
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QGrantg in respect of the Budget for
the State of Manipur for 1980-81.
The guestion is:

“That the respective Supplemen-
tary sums not exceeding the amounts
on Revenue Account and Capital
Account shown in the third column
of the Order Paper, be granteg to
the President out of the Consolis
dated Fund of the State of Manipur
to defray the charges that will
come in course of payment during
the year ending on the 31st day of

March, 1981, in respect of heads of
demands entered in the Second
Column thereof—

Demandg Nos. 1 to 10, 12 to 15
and 17 to 25.”

The motion was adopted.

16 43 hrs.

MANIPUR APPROPRIATION (VOTE
ON ACCOUNT) BILL,* 1981

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to
move for leave to introduce a Bill to
provide for the withdrawal of certain
sums from and out of the Consolidated
Fund of the State of Manipur for the
services of a part of the financial
year 1981-82,

MR. CHAIRMAN: The question is:

«“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain gums from and
out of the Consolidated Fund of
the State of Manipur for the ser-
vices of a part of the financial year
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1981-82.°

The motion wdas adopted.

SHRI MAGANBHAI BAROT: 1
introduce* the Bill,

I beg to move**,

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Manipur for the
services of a part of the financial
year 1981-82, be taken intp consi-
deration.”

MR. CHAIRMAN: The question
is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Manipur for the
services of a part of the financial
year 1981-82, be taken into consi-
dation.”

The motion was adopted.

MR. CHAIRMAN: Now we shall
take up clause by clause considera-
tion of the Bill. The question is:

“That Clauses 2 and 3 and the
Scheduled stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI MAGANBHAI BAROT: T beg
to move:

“That the Bijll be passedF

MR. CHAIRMAN: The question
is:
“That the Bill be passed.”
The motion was adopted.

. *Published
dated 19.3.1981,
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